

















CS No. 8012116

A.P.S. Oberoi Prop. Ms Hydmark Applicon Vs. Mis BHP
Infrastructure (P) Ltd.

Through Cisco Webex Video Conferencing
17.09.2020

Since the matter was adjourned en-bloc due to pandemic

covid-19 situation, therefore, the ordersheet during the lockdown
period is not on record.

Present: Sh. Anil Hajaley, Ld. Counsel for the plaintiff.
Sh. Sumit Chauhan, Ld. Counsel for the defendant.
Itis a contested matter and is pending at the stage of PE.

Hence, in compliance of circular dated 16.08.2020 of Ld.
District & Sessions Judge, West District, Tis Hazari Courts, Delhi
wherein reference is made to order of Hon’ble High Court of Delhi
bearing no. 322/RG/DHC/2020 dated 15.08.2020, the matter is
adjourned.

Put up for PE on 15.02.2021.

(Manish Sharma)
ADJ-01/West
THC/17.09.2020
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Shashi Pandey (wife), Sunil & Pankaj (sons) and Hemlata (daughter)
He has further submitted that the aforesaid LRs may be impleaded.

Today, the appellant as well as other respondents have
submitted that they have no objection if the aforesaid LRs of
respondent No. 2(A) are brought on record.

In view of that, the application filed by counsel for
respondent no. 2(A) is allowed and the LRs namely Shashi Pandey,
Sunil, Pankaj and Hemlata are impleaded in place of Mukesh Chand
Pandey.

Appellant is directed to furnish amended memo of parties

on the next date of hearing.

Put up for filing amended memo of parties/further

\%

(Manish Sharma)
ADJ-01/West
THCI/17.09.2020

proceedings on 03.10.2020.
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deceased respondent no. 1{iv) i.e. Amit Pandey, Manoj
Pandey and Dinesh Pandey.

Sh. Avinash Chaurasia, |d. Counsel for respondents no. &
to 15, 17(lii) and (iv)

Sh. Neeraj Bhardwaj, counsel for the respondent no. 1{ii}
(1), (), (1) (iv), {iii}, (v} & (vii} filed reply to application Wio 40 CPC on
court email 1D. Same has been put up before the undersigned
through email. Ld. Counsel for the respondent no. 1{ii} (). (i), (i) (v}
{iii}, {v} & {vii} is directed to file hard copy of reply within 15 days.

Sh. Manish Srivastava, counsel for the respondents
no.2(b), 2(c), 2(e) and 2(f) also filed reply to application Ufo 40 CPC
on court email ID. Same has been put up before the undersigned
through email. Ld. Counsel for the respondent no.2(b), 2(c), 2(e) and
2(f) is directed to file hard copy of reply within 15 days.

Sh. Kamal Kumar, ld. Counsel for respondent no. 2(A) has
filed an application Ulo XXIi Rule 4 cPC for impleading the LRs of
respondent no. 2(A) Sh. Mukesh Chand.

Arguments on application Ulo ¥Xil Rule 4 CPC heard.

Ld. Counsel for legal heirs namely Sunil and Pankaj of
deceased Mukesh[respondent no. 2(a) and also appearing for 2(d)
Satish Chand] has submitted that respondent no. 2(A) Sh. Mukesh
Chand Pandey passed away on 28.06.2020 leaving behind his four

LRs namely:
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h Maniah Srivastava, \ch t‘.tll.ll'l‘.l!l

no.2(b), 2{c), 2(e) and 2(N
Sh. L.S Solankl, |d. Counsel for the |n-,-.-|'|nnd|_-nl no. 23
Bishan Swaroop
Sh. Basant Kumar Gupta, id. Counsel for respondent no.
19(2).
Sh. R.K. Gupta, |d. Counsel for the LRs of respondent no
19(3)

irs namely Sunil

Sh. Kamal Kumar, Id. Counsel for legal he
o. 2(a) and

and Pankaj of deceased Mukesh[respondent N

also appearing for 2(d) Satish Chand]
heirs of

Sh. Neeraj Bhardwaj, Id. Counsel for legal
deceased respondent no. 1(i}) Sh, Mahesh Pandey i.e.

Kaushalya Devi, Sunil Pandey, Kapil P
for legal heirs of Babli,

andey and Rohit

Pandey and also appearing




